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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).29641/2009

(From the judgenent and order dated 06/08/ 2009 in FAO No. 123/ 2006

The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

PANKAJ MAHAJAN Petitioner(s)
VERSUS

D MPLE @ KAJAL Respondent ( s)

(Wth appl n(s) for exenption fromfiling additional docunents and
under Section 24 of Hindu Marriage Act and office report)

Date: 21/09/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE DR. JUSTICE B.S. CHAUHAN
For Petitioner(s) M. N dhesh Gupta, Sr. Adv.
M. Tarun Gupta, Adv.
Ms. S. Janani, Adv.
For Respondent (s) M. B.K Satija, Adv.

M. H. D Talwani, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard | earned counsel for the parties at |ength.
Arguments concl uded.

Judgment reserved.

( DEEPAK MANSUKHANI ) ( SAVI TA SAI NANI)
Court Master Court Master

of



